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IN THE CENTRAL ADMINISTRATIVE TRIBUNALfga

PRINCIPAL BENCH
NEW DELHI

0.A. No,2409/96 Date of decision 30-12-1996

Hon'ble Smt.Lakshmi Suamingthan, Member (J)

Shri Rajpal Singh

s/o Shri Chhotay Lal

R/0 4r.No, 493, Laxmi Bai Magar
New Delhi, )

o e Appllc ant
(8y advocate Shri George Paracken )
Vs,

1. Director,
Directorate of Estates,
Nirmen Bhauwan, New Delhi

2., Asstt,Director General,
Ministry of Communications,
Department of Telscommunication,
Sanchar Bhauan, New Delhi-11

3., The Estate Officer,

Directorats of Estates,
Nirman Bhawan, New Dsglhi,

«es Respondents
(By advocate Shri R,V, Sinha )

0 RD E R (ORAL)

(Hon'ble Smt.Lakshmi Suaninathan, Member (J)

The applicant who is working as Staff Car Oriver
has filad this application under Section 19 of the Adminis-
trative Tfibunals Act, 1985 being aggrieved by the orders
dated 25,58.96 cgncelling the allotment of quarter No, 493,
Laxmi Bai Nagar, New Delhi and ordser dated 22,10.96 ordering

his sviction from the aforssaid quarter (Annexure A and B ),

2, Shri R.V.Sinha, l=arned counsel for the raspondert s
has produced lstter isssed by Respondent 2 dated 3,12,1996
enclosing the order of Respondent 1 dated 26,11,1996(poth

orders are takan on record )

3. In visy of the gbove facts and circumstances of

.the casg, this 0,A. has becomz infructuous as the relief

claimed by the applicant for quashing the impugned orderg.

dated 25.6.96 and eviction order datsd 22,10,1996 have already
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sincs besen cancellad/yithdraun by the respondents themselves,
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4, In the above circumstances, this 0A has become
inFructubué; No further order is required on the matter,No
order as to costs,
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(Smt.Lakshmi Syaminathan )
Member (J)
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